IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

| AT HYDERABAD
' ¥ %k

£.A. 1238/96. i ‘ Dt, of Decision :

|
|
|
|
B. Sri Hari Rao y .. Applicant.
Vs ‘ '

3

1. The Telecom Co@missinn,
Rep. by Chairman,
Telecommunicat;ons.New Delhi,

2. The Director General,
Telecommunications,New Delhi,

3. The Chief General Manager,
Telecommunications, A.P,Circle,
Doorsancharbhavan, Nampally Staticn
Road, Abids, Hyderabad.

4. The Dy.General Manager (Admn.),
0/0 the Chief General Manager,
Telecommunications, A.P.Circle,
Abids, Hyderabad.

5. The Telecqn Distrlct Manager, _
Dept. of Telecom, Huggapah. .+ Respondents.

O
Counsel for fhe‘Apbiicant s Mr. V,Venkateswara Rao

Counsel for therRe$pondents : Mr. N,R,Devaraj, Sr.CGSC,

|

|

CORAM: i
|

THE HON‘*BLE SBRH Rr RANGARAJAN : MEMBER (ADMN,)

=

23=10-96.

“@)

L3



*2-
ORDER

CRAL ORDER (PER HCN'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,

. Heard Mr. V.Venkateswara Rao, iearned counsel f

(19)

St

or the

applicant and Mr.Slatyanarayana for Mr.N.R.Devaraj, l:sarngd counsel

for the tespondentﬁ.

2. The applicant in this CA was engaged as casual
on daily wages w.e.f, 4-2-1995 in theTelegraph Office at
He was disengaged bn 30-09-1996 afternocn. It is stated
was disengaged by oral order of R-5., The present OA is f
praying for a aife¢tion to the respondent No.5 to reengag
applicant as casual labourer with immediate effect by set

iy m’

aside gi; oral ordér oﬁLdisengagement of casual 1abcurgﬁL
30-09-96. The appiicént sfates.that in a similar case in
an interim order dgted 1-5-96 yas given to continuk the &
in that OA who were reported to be in service if there ig
The learned counsel for the applicant further submits thg

order can be given in this CA also as an interim measure,

3. But I do%not consider anv néceggity to give an

order to engage.hi? if there is work. A similar final of
|

can be given in this OA as the applicant herein will not

by giving such a final order,

4, - In the result, the following direction is given
RJ? should re-engage the applicant ss casual la
in preference to freshers from the open market who are ng

by the employment exghange if there is work.

5 The OA 1s ordered accordingly at the admission

itself, No costs,

(R. RANGARAJAN)
MEMBER (ADMN., )

Datea 3 The 23pq Oct, _1996,
Tpictated in the Open Court) ' ﬂ?
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Copy to: | |
1, The Chairman, ’
%% The Telecom Commission,

Relecommupisations,

New Oelhid |

2¢ The Director General,,
Telecommupications,
New Delhi,

g !
The Chief ensral Mar ger,
Talacommunlcatlons, Al.P.Circls,
Doorsanchar Bhavan, Nanpally Jtﬁtlon Road,

Abids, Hyderabad. P[

s

3.

4, The Dy.General Nanager (Admn D,
0/0 the Chiaf General Manager,
Telecommunications, A.P.Circle,

Apids, Hyderahad. |

5. The Telacom Bistrict'Manmager,
Dept. of Telacom,
Cuddapah,

!
I

6. One copy to Mr.il.venkateswer Rac, Adwacate,
CAT,Hyderabad. R
=
7+ One copy © Mp.N.R.Devraj,Sr.CG3C,
CﬁTH/dardbad. AF
8. One copy to‘LibrarlenT,Hyderabad.

-1

9, One duplicate copy.
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